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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH * BANGALORE 

APPLICATIONN No.3011994 
O.A.IN 	NO64j9 

DATED THIS. THE FOURTEENTH DAY OF JUNE, 1994. 

Mr. Justice P.K. Shyamsundar, Vice Chairman 

Mr. T.V. Ralflaflafl, Member (A) 

'I 

Shri S.M. pattanaik, lAS 

sb. Late Shri Laxmidhar patnaik 
residing at 1-D, HVS paradise 
21, Andree Road, Santhinagar, 
Banglore-560 027. 	 ..... Applicant 

(By Shri Rajeev Hegda, Advocate) 

'is. 

Shri J.C. Lynn, -lAS 
Chief Secretary to 
Government of Karnataka 
\Jidhana Soudha 
03ngalore-560 001. 	 ..... Respondent. 

(By Shri D.R. Rajashekharappa, Advocate) 

CR 0 ER 

(Mr. Justice P.K. Shyarnsundar, 
Vice Chairman) 

Heard both sides. This application seeks for 

action being taker against the Government of Kartaka for 

not complying with the directions of this Tribuital made while 

dismissing the original Applicctiofl No.764/1993 disposed off 

on 16t17th March, 1994. The applicant herein is Mr. pattanaik, 

who was also the appliccrnt in the original application in 

which he complained that he had been unjustly kept under 

suspension by virtue of an order of suspension impugned therein. 

After elaborately hadring both sides, we dismissed the G.A. and 



-2- 

in the context affirmed the order of suspension. However, 	% 

we did give a direction to the Government of Karnataka 

that in case the enquiry into the affairs of Shri pattanai pt 

that was under way having been undertaken by the 

Karnataka Government was not over by the 30th April, 1994, 

the State Government will reinstate the officer into service 

but at the same time be at liberty to carry on the 

investigation further. In terms of that order, the 

investigation having been not completed by the date 

referred to supra, thereafter instead of reinstating the 

applicant, the State Government caine up with a review 

application seeking for some directions telling us that the 

investication ha& reached a critical stage and therefore 

at such a crucial moment they should not have bean asked to 

revoke the order of suspension leading thus to undoing 

the work done by the investigating agency. We disposed off 

that review application by an order made on 10.6.1994. 

All this was done in the present of the learned Advocate 

General who then took time till today to join us with 

the C.P. which is now on the anvil. Learned Advocate General 

today produced before us 2 copies of the Government order 

no.DPAR 194 SAS 93 dated 31.31993 which reads as follows: 

U 

ORDER NO:DPAR 616 SAS 93, Bangalore, 
Qatd 13.6.1994. 

Whereas Shri S.M. pattanaiak, lAS, (KIK 67) 

was placed under suspension under aurule 3 of A.I.S. 
(D&A) Rules, 1969, vide G.O. No. OPAR 194 SAS 939  dtd. 
31 .3.1993 pending investigation by the Karnataka Loka.kta 
in tbp case No.8/93 registered against him under section 
13(1) (e) read with section 13(2) of P.C. Act 1988. 

Whereas, Shri S.N. Pattanaik, filed an 
application No.764/93 before the C.A.T. Bangalore, 
challenging the order of suspension. 

Whereas the I-4on'ble C.A,T., Bangalore, by 
its order dated 16/17-3-1994, diemissed the said applica—
tion with directions to the Lokeyukta police to conclude 
the investigation on or before 30.4.1994 and in case the 
investigation remans inconclusive by that date directed the 



I.  
Government to take steps to revoke the 
order of suspension and reinstate the 
officer in service forthwith. 

whereas, it may take some more time to 
the investigating agency to submit the 
final report. 

Now, therefore, in compliance with the 
orders of the Hon'ble C.1..T., Bangalore, 
and in exercise of the powers bonferred 
under rule 3(7)(c) of the AIS (o&A) Rules, 
19699  the Government of Karnataka hereby 
revokes the order of.suspension of Shri 
S.M. Pattanaik, lAS:, and reinstates him 
pending the investigation bythe.Karnataka 
Lokayukta. 

BY ORDER AND IN THE NAFIE OF THE 
GOVERNOR OFKARNATAKP 

sd/— 
(N. PRABHAKAR) 

Under Secretary to Government, I/c. 
DPAR(Sarvices—j) 

The above makes it clear that the investigation into the 

a. ffairs of the officer being still incomplete, Government 

had taken action to continue the investigation but at the 

same time revoked the order of Suspension that operated 

gainst the officer and had reinstated him pending continuance 

f further investigation. 

2. 	HOiQV, Shri Ra3iv Hegda,' counsel for the 

.pplicant feels that this order is not in compliance 

of our direction at ail and it is óléar iódjcatjon of Government's 

vindiôtiveress that hadbecome more and more obvjus. 

He points out that we had directed the Government to reinstate 

the officer. But inspite of that direction after taking 

4P days over and above the time granted to the Government, they 
' cT.i( 

forward with an order reinstating the applicant but 

nQf e posting. This accordinq to him is not compliance 

of)o)directlons. We take a contrary view and take this 

to point out that in the course of the order, we had 

. . . . . 4/— 



not told Government to give him a posting and all that 

we had directed was to revoke his suspension and to 

reinstate him if all investigation was not over by 30th 

of kpril,, 1994. Under the circumstances, the Government 

order which is now on record complies fully with the 

directions but of course the Government had taken more 

time than what was allowed under the order. But 

we do not take any serious, notice of Such .rèmissJnass 

now that our order has been complied with we she.— dispa,rP 

ke any action for contempt. For the reasons mentioned 

/ 	I 	
above this Contempt Application stands rejected. No 

• 

£49rns to costs. 
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(r.v, RArArdA) 	 (p.<. S}-IYUNDAR) 
r9EBER(A) 	 'VICE CHIRAN 
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